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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No ,.889/97 Date of Oxder: 20,8,97
BETWEEN 3
Dasabandham Maheswar «» Applicant,

AND
Union of India represented by :

1, Chief Post Master General,.A,P.
Postal Circle, Hyderabad,

2. Post Master General, Karnool
Region, Kurnool,

3. Superintendent of Post Offices,

Cuddapah Division, Cuddapah, .« Respondents,
Counsel for the Applicant _ +. Mr.,D.Subrahmanyam
Counsel for the Respondents .s Mr.V,Rajeswara Rao
CORAM :

HON'BLE SHRI R.,RANGARAJAN : MEMBER (ADMV,)
"HON'BLE SHRI B,S, JAI PARAMESHIAR : MEMBER (JUDL.)

JUDBEMENT

X Oral order as per Hon'ble Shri R.Rangarajan, Member (28mn.) X
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HéardpMtiD.Subrahmanyam, learned counsel for the applicant

and Mr.,V.Rajeswara Rao, learned standing counsel for the respondents

2. The applicant in this OA was gppbinted as EDBPM, Kondavandla-|
palli Branch Office on the basis of the re-notification issued on
27.3.96 (Page-10). Earlier one Sri K,Padmanabhaiah was selected

but his selection was set aside aé‘there was an allegation of

production of bogus marks. The applicanngas selected im—his___
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best and posted by office order No.B2/B/Kondavandlapalli, dated
26,9.96 (A-10), The applicant wés issued with an impugned
notice No. B2/B/Kondavandlapalli, dt, 10.6.97 (A-1) after a
lapse of about 9 to 10 ﬁonths questioning his selection and

issuing notice for cancellation of selectidn,

3. This OA is filed for setting aside the impugned oxder
dt, 10.6.97 (A-1) by holding it as illegal, unlawful and for
a consequential direction to continue the applicant as BPM on

the basis of his regulaf selection,

4. An interim omder in this OA was issued on 16.7,97 suspending|

the impugned order dt, 10.6.97 until further orders. The
appliéant is continuing in view of the interim order.t/A reply

has been filed in this OA, 'It is seen from the reply that a
compliant was received in regard to the selection of the applicant

oua 1T
from various quarters including from ome of Rajampet. The applican

had secured less marks compared to other candidate Sri Gangi Reddy.}|

But since Sri Gangi Reddy was not & native in the jurisdiction of
that post officeihe was not considered and the applicant though
secured less marks was selected and posted as EDBPM in that post
office as he 1s a natiwve of the village before the selection. The
ApAnBni S o :

appointing authoritg,hanelyfR-B[geéased his selection on the basis
of the instructions received from the €irclé Office in regaxd to
the conditions of the nativiLy lajd down in the D.G,'s letter ard
on that basis the applicanﬁ-was served with the impudned notice

dated 10.6.97 giving 30 Gays time for his reply.

5. A reading of the reply clearly indicates that there was

intereference from the Regional Office, Hdwever we wanted to_ -~
' fl‘mﬂ-oL:u. Wil At E e

make sure whether there was intereference in, issuing the impugned
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notice and interfeﬁfththe selection by the higherups.otherthan
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the appointing authority. The leamed counsel for tlhe_'igespondents

' submitted that there was intereference in view of the serreetmEss
of-&de nativity of the selected candldate(.and that has been

imdicated in the impugned letter dt. 10.6.97.

6. ~ H#When there is interefefence frpm the highér autﬁo;:itY‘ in
regard to the selection of ED staff Su:h.an ihterefe_;cenc; cannot be

V‘I{Lﬂc in view of the Full Bench Judgement in OAR.57/91 datti‘a.;l 10,2,95
;(Ambujaksh_i v. Union of India). As there was intérefei‘eﬁce inlt,he’
seleﬁtion of the applicant by the authorities higher than the
appo-inting authority the impughed notice dated 10.6.97 iSsued to.
thé applicant cannot be upheld. Hence.the impugned notice is

.].iable' only to be set aside,

7. . Accordingly the impugned notice No. B2/B/Kondavand lapalli

dated 10.6.,97 1S set aside,

8. The OA is ordered accoxlingly. No costs,

T po— %
(B.S ARAMESHWAR, ) . - ( R,RANGARAJAN ),

Member (Judl.) _ Member {(Adm,)
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Dated: 20th August, 1997 | ﬁ]/-]/l,.?*
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Dictated in Open _Cburt‘)ﬁ - D R G/
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1. The Chief Post Mastrr General , 3P, Postal Cifcle, Hyderabad.
2. The Post M=ster General , Kurnool Redionxix Kﬁrnool.

3, The Superintendent of Post Offices, Cuddapah Division, Cuddapah.
4, One Copy to Mr, D;Subrahmanyam, Advoc;te ,CAT, Hyd,

S. One Copy to Mr, V .Rajeswar Rao AddlCGSC.CAT.Hyd.

6. One Copy to The D,R.(A), |

7. One Duplicate Covk .
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